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LOK SABHA
Wednesday, August 24, 1966/Bhadra 2,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair]-
ORAL ANSWERS TO QUESTIONS
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Shri Sivamurthi Swamy: In the
answer given to Question No. 1178
(Unstarred) dated 3rd August, 1968, he
has stated that the general policy of
the Government of India has been that
any readjustment of territories fixed
under the reorganisation -scheme should
be made on the basis of agreement
beween the parties concerned and the
Government of India has already in-
formed Orissa, Andhra, Madras' and
other States that mutually it should
be agreed that the borders should be
re-adjusted. May I know whether this
policy cf the Government stands till
today or you have revised it, especially
in regard to Maharashtra-Mysore, so as
to appoint a one-man commission
which the Prime Minister has annour-
ced?

.

Shri Hathi: No. The policy of the
Government is that it is always better
and desirable that the solution of such
disputes is made by an amicable settle-
ment or agreement between the parties.
That is the policy. .In case the parties
cannot come to an agreement, ‘then the
question of appointing a committee or
a commission would arise.

Shri Basappa : Since the hon. Minis-
ter stated that the Government is
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‘Government is going
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considering the question of appoint-
ment of a commission, before appoint

ing the Commission will the Govern-.
ment take care to see that certain
fundamental principles are first decidea
upon. Whether it be in respect of
inter-State river valley disputes or in
respect of border disputes like tha one
between Mysore and Maharashtra,
there are certain fundamental princi-
ples to be decided, such a: famine-
stricken area, population of the area,
rainfall in the area etc., in the case of
river valley disputes and in the case of
border disputes there are matters like
whether a village is a unit, what per-
centage of population should be there,
whether it should be 60 per cent. or
70 per cent and such other things.
These fundamental principles must be
decided befcre the appointment cf a
commission and what terms of refer-
ence are to be given to the commission.
Therefore, I want to know whether
to have these
fundamental principles decideq first?

Shri Hathi: May I correct the hon.
Member, that in my reply I have not
said that the Government is con'sider-
ing appointing a commission perma-
nently for anything. I said, the
question whether any further machine-
ry should be constituted to settle such
disputes is still under examination.

Shri Basappa: Befcre it is settled,
these fundamental principles have to
be decided.

Shri Hathi: Therefore, I have not
said that the Government is consider-
ing the appointment of any permanent
commission or any such thing
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Shri Surendranath Dwivedy : From
the reply of the hon. Minister is it
right to have the impression—at least
I have carried that impression—that
the Government has not yet taken any
decision so far as the appointment of
the one-man Commission for the
Mysore-Maharashtra dispute is con-
cerned? May I know what is the
position of the Government, whether
they have decided anything in this
matter and whether, when the demar-
cation takes place, the village will be
considered as the unit for dividing two
provinces?

Shri Hathi: I am sorry the hon.’

Member has nct got the correct im-
pression. In my reply I did not say
that the Government had not yet taken
a decision to appoint that Commission
for the Mysore-Maharashtra boundary
dispute. The question was whether a
permanent commission was to be ap-
pointed for settling all the disputes and
my reply was that no decision had been
token to appoint a permanent com-
mission to settle such disputes because
in the past we have been able to de-
cide these questions by appointing a
committee or a commission or a zonal
council (Interruptions). Therefore,
that is not so. This Commission is
going to be appointed.

Mr, Speaker : Mr. Venkatasubbaiah.

Shri Surendranath Dwivedy: I also
asked whether the village was going to
be the unit for demarcation of the
boundary.

Shri Hathi: So far as that is con-
cerned, as the House knows, the terms
of reference are being discussed bet-
ween the two Chief Ministers and when
they are flnalised, it will be known.
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Shri P. Venkatasubbaiah: May I
know whether, in pursuance of the
appointment of the boundary commis-
sion, the one-man commission, so far
as the Mysore-Maharashtra border dis-
pute is concerned, Government are in
active consideration of going into
the water disputes of other States,
whether any such instances are
brought to the notice of the Govern-
ment, and if so, what are they going
to do?

Shri Hathi: For the present, let us
await the agreed terms of reference
between the two Chief Ministers.
L.ater on, we can go into those.

Code of Conduct of Legislators

+
*630. Shri Yashpal Singh:
+ Shri Madhu Limaye :
Shri Bagri:
Dr. Ram Manohar Lohia :

Will the Minister of Home Affairs
be pleased td state:

(a) whether the Code of Conduct of
Legislators has been finalised; and

(b) if so, when it will be placed on
the Table?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of
Defence (Shri Hathi) : (a) and (b).
The draft Code is under consideration.
A meeting of some M.Ps. arranged by
Department of Parliamentary Affairs
was held recently to discuss the draft
Code to regulate the relationship bet-
ween Members of Pa-liament and of
State Legislature and the Administra-
tion, and the Code of Conduct for
Legislators. Thereafter Department of
Parliamentary Affairs have sent the
draft Code to some M.Ps. for their
comments and spggestion.
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